CENTRAL AOMINISTRATIVE T# [ AUMAL
PRINCTRFAL BENCH, NEW DELHD

& NO, 274172002
Wiz the 75th day of Octohor, 2002
HON ELE SM, KULDIR STNGH, MEMBER (1)
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P Badinder Kumar &/0 Deen Chaod
Clo Shri Ram Xumar Jangara
HioNaL 354718, Chokhisndl Maha)ls

Distr, Fatehabad, Harvana.

der Singh, 5/0 Sh. Chhota Sisgh
d Shr i Ram Kumar Jangara

H.NoL 354215, Chokbandi Maohalls
Disty, Fatehabad, Harvana,

S

Y

. Surash Kumar S/o Sh. Jught %sam
Bfo Shri Ram Kumar Jangara
HoNoL 854/158 ) Chokhandl mahallas
Distt. Fatehabad, Haryvana, LeLADDlicants,

(By Advocater Sh. U.Srivastava)
versus
Union of India, through

o The General Manager
Northern Railway, Qarods House
Mew Dlhi,

2. The Diwvisional Railway My i ger
MNaw Delhi Narthern Rallway
Estate tntry Road, New Oolki .

Ao0The Pow. T, Rudlada (BL2)
Northarn Rat lway

Matt, Mapsa, Puniab, .. Respandents,

OR D E R _(ORM }

By &h. Kuldin Singh, Member (J3)

Apnlicant  stated to have made a representation  for
sesking  re-sngagement  as  a casual lahour. &nplicoant  also
plegas that cortain Juniors to the anplicant have heen allowed
to  doin but the applicant has not heen  allowsd  te dohn .,
Appl ioant had worked sometime till the ve

rar 1984, AT per nara

4.1  the last davy of his work was 14.7.84. OA has heen Filec

oro 20007002 simost @ period of 18 VerRrs

Applicant  olaims ta have made representation hut there tw N

. <

that on what date renresentation has heen mads

0A die highly helated one and it is also hit by doctrins of
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laches. Apnlicant also argues that Railway Administration hao,

) 1

>ted  some documents from him in the vear 1988 hut  sino

1t ie not explained why anplicant came to the Court b thi

i et

year 2007, QA is not only hit by limitation hut also hit by

dactrine of laches.
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